
201        Written Answers [20 AUG.  1987] to Questions 202 
 

Officers  and  Cadets discharged from 
the NCC 

3088. SHRI R. S. NAIK: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) what is the number of NCC offi-
cers and cadets who have been dis-
charged from NCC in the year 1986; 

(b) what is the number of NCC offi-
cers and the cadets who have been issued 
discharge certificates by the 
Commanding Officer, according to Rule 
31 of NCC Rules, 1948; 

(c) what is the number of NCC 
Officers and cadets who have not been 
issued such discharge certificates; and 

(d) what are the reasons for not 
issuing the discharge certificates to the 
NCC Officers and cadets according to the 
provisions of Rule 31 of NCC Rules, 
1948? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ PATIL): (a) to (d) The 
requisite information is being collected 
and will be laid on the Table of the 
House. 

Use of NCC vehicles as private pas-
senger carriers 

3089. SHRI R. S. NAIK: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) what is the number of com 
plaints received regarding the use of 
3 ton vehicles of NCC Battalions at 
Firozabad, Shikohabad and Mainpuri 
as private passenger carriers; 

(b) what are the details of these 
complaints; 

(c) whether it has been found on 
investigation that the money earned 
as fare from the private passengers is 
shared by the NCC authorities at va 
rious levels; and 

(d) what remedial steps have been 
taken by Government in this matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ PATIL); (a) and (b) Two 
complaints, one each from a resident of 
Shikohabad and Mainpuri, have been 
received in July, 1987, alleging misuse of 
NCC vehicles for commercial purposes 
as private passenger carriers. 

(c) and (d) These complaints are under 
investigation. 

 


